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that    the    Federation    would  enjoy "de 
facto recognition"; 

(b) if so, whether it is a fact that 
Government have since changed their 
decision; and 

(c) whether any representations have 
been received by Government urging for 
recognition to the Federation? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): •<a) No. 

(b) Does not arise. 

(c) Some representatives Of the 
Federation met the Home Minister on 1st 
Apri^ 1967 when they placed their case 
before him. The matter is under 
consideration. 

NATIONAL EDUCATION ACT 

284. SHRI SITARAM JAIFURIA: 
Will the Minister of EDUCATION be 
pleased to state: 

(*a) whether Government have •worked 
out any policy to formulate a National 
Education Act as recommended by the 
Education Commission; and 

(b) if so, what are the details of the 
policy? 

THE MINISTER OF EDUCATION ((DR. 
TRIGUNA SEN):   (a)  No, Sir. 

(b) Does not arise. 

        RAISING OF FUNDS BY GIRLS'   SCHOOL IN 
DELHI 

285. SARDAR RAM SINGH: Will 
the Minister of EDUCATION be pleas 
ed to state: 

(a) whether it has come to Government's 
notice that one of the Girls' Higher Secondary 
Schools in the Capital has devised a method 
for raising funds by compelling the students 
to sell tickets for the PT shows organised by 
the school or to pay for the price of the unsold 
tickets allotted to each student, ana 

(b) if so, what is Government's reaction in 
this connection? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION (SHRI 
BHAGWAT JHA AZA*D): (a) An 
anonymous complaint to this effect was 
received against the Lady Irwin Higher 
Secondary School, New Delhi, but on 
investigation it was found that the students 
were not compelled either to sell the tickets 
or to pay for the cost of the unsold tickets. 

(b) Does not arise. 

 


